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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

O.A. No. 622 of 2024 

IN THE MATTER OF: 

Varun Gulati          …Applicant 

Versus 

State of Haryana & Ors.    …Respondents 

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON 

BEHALF OF RESPONDENT NO. 48, M/S DHRUV GLOBAL LTD. 

MOST RESPECTFULLY SHOWETH: 

1. That the present objections are being filed on behalf of M/s Dhruv

Global Ltd, Respondent No. 48, in compliance with the order dated

27.02.2025 passed by this Hon’ble Tribunal wherein the newly

impleaded respondents were directed to file their objections to the

Joint Committee Report dated 03.01.2025. As per the order dated

08.01.2025, the Answering Respondent has been impleaded as

Respondent No. 48 along with other industries based on the Joint

Committee Report.

2. That at the outset, it is submitted that the observations recorded in the

Joint Committee Report do not fully reflect the compliance status of

the answering respondent, and certain findings therein are based on
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erroneous assumptions, miscalculations, and an outdated compliance 

assessment. 

 
3. That the answering respondent has undertaken substantial 

investments in advanced environmental control measures to ensure 

strict adherence to all applicable environmental norms. The 

answering respondent denies any deliberate non-compliance and 

submits that the alleged deficiencies, if any, were either technical in 

nature or have already been rectified through corrective measures 

undertaken post-inspection. 

 
4. OBJECTIONS TO THE JOINT COMMITTEE REPORT 

 
4.1. That the Answering Respondent submits that an inspection was 

conducted on 18.07.2024, and certain observations were recorded 

regarding the operation of its Primary Effluent Treatment Plant 

(PETP). The Answering Respondent further submits that a Show 

Cause Notice (SCN) dated 02.01.2025, was issued by the Haryana 

State Pollution Control Board (HSPCB). The inspection report and 

the SCN alleges non-compliance on certain grounds, including 

allegation concerning dilution of fresh water in the Primary Effluent 

Treatment Plant (PETP), maintenance of records, discrepancies in 

sample test results, and non-adherence to pollution control norms. 

 
4.2. That it is submitted that all of the above issues were raised in the Show 

Cause Notice issued by HSPCB, to which the answering respondent 

submitted a detailed and reasoned response. The answering 

respondent duly clarified its position and provided documentary 

evidence of its compliance to HSPCB. Therefore, the continued 
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reliance on these findings is unjustified and does not accurately reflect 

the present compliance status of the unit. A Copy of the HSPCB Show 

Cause Notice and the latest detailed and reasoned response to the 

HSPCB Show Cause Notice along with all the relevant annexures is 

annexed herewith and marked as Annexure R-1. 

 
4.3. That in response, the answering Respondent categorically denies the 

allegation of dilution of fresh water in the PETP. The Respondent 

submitted that no provision for dilution exists within its premises, nor 

was any evidence of such practice found during the inspection 

conducted by the joint team of CPCB and HSPCB. Further, water 

balance records compiled over the past six months, enclosed with the 

reply, confirmed that no dilution had occurred, and all discharges 

were in accordance with prescribed norms. 

 
4.4. That the answering Respondent further clarifies that its effluent 

treatment system is a full-fledged multistage chemical and filtration 

system, including activated carbon units and color removal 

mechanisms, which achieve high efficiency in pollution reduction. 

The effluent treatment process ensures that the treats wastewater 

remains well within permissible discharge limits for the Common 

Effluent Treatment Plant (CETP), as substantiated by the effluent test 

report dated 10.01.2025, which was enclosed with the reply to the 

Show Cause Notice. 

 
4.5. That the Respondent also disputes the validity of the inspection 

findings, submitting that the discrepancies in pollution parameter 

levels could be attributed to improper sample preservation or delayed 

analysis. The Respondent in its earlier reply to the show cause notice 

2780



4 

emphasized that the alleged deviation in pollution parameters was not 

reflective of actual non-compliance but rather an inconsistency in the 

sampling process, which warranted further review. 

 
4.6. That regarding allegations of unregulated chemical dosing of 

coagulants, the answering Respondent submits that any irregularity 

observed at the time of inspection might have resulted from an 

electronic malfunction in the dosing equipment. However, 

immediately upon receiving the observation, the Respondent 

conducted a thorough check, rectified the system, and optimized the 

dosing mechanism to ensure proper operation, thereby addressing the 

issue without delay. 

 
4.7. That the answering Respondent also provided records demonstrating 

strict compliance with sludge disposal requirements. The sludge 

generated from the PETP was regularly handed over to the authorized 

Treatment, Storage, and Disposal Facility (TSDF) operated by 

GEPIL, and logbooks confirming proper sludge disposal were 

enclosed with the reply. Further, the Respondent clarified that its fly 

ash generation is minimal due to the use of bio-fuel, and the ash 

disposal process adheres to scientific methods, with records 

maintained accordingly. 

 
4.8. That in response to the allegation concerning production limits, the 

Respondent submitted that its production remains well within the 

limits specified in the Consent to Operate (CTO). Any discrepancies 

noted in the inspection report were due to an inadvertent inclusion of 

non-polluting processes in the total production figures. This clerical 

error was rectified post-inspection, and production data from April 
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2024 to June 2024 was submitted as supporting evidence to confirm 

compliance. 

 
4.9. That in furtherance of its compliance efforts, the answering 

Respondent demonstrated that it had installed a dedicated 

underground pipeline for the direct discharge of treated effluent into 

the HSIIDC sewer line. The presence of a sump and lift pump at the 

boundary wall was implemented based on prior instructions from the 

Board officials to ensure transparency in effluent discharge. 

 
4.10. That the answering Respondent maintained comprehensive records of 

water consumption and effluent discharge, including logbooks for 

fresh water received from HSIIDC, which were duly updated and 

submitted along with the reply to the Show Cause Notice. These 

records confirmed that all discharges remained within permissible 

limits and aligned with regulatory requirements. 

 
4.11. That in continuation of its proactive compliance measures and in 

alignment with the directions of the regulatory authorities, the 

answering Respondent has entered into an agreement dated 

11.02.2025 with M/s MGR Enterprises, an authorized firm for 

handling and scientific disposal of boiler ash. As per the agreement, 

M/s MGR Enterprises will collect and manage the boiler ash in 

addition to the services already being rendered by GEPIL. A copy of 

the agreement is annexed herewith and marked as Annexure R-2. 

 
4.12. Furthermore, as advised by the Board, the answering Respondent has 

made the necessary infrastructural arrangement for the direct 

discharge of treated effluent into the HSIIDC sewer line. To that 
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effect, a dedicated pipeline has been installed at the boundary wall. A 

photographic record of this arrangement is annexed herewith and 

marked as Annexure R-3. These developments further reinforce the 

Respondent's commitment to sustainable industrial operations and 

full compliance with environmental regulations. 

 
4.13. That based on the above submissions, the answering Respondent 

contended that the allegations raised in the Show Cause Notice were 

speculative and not supported by substantive evidence. The 

Respondent reaffirmed its commitment to environmental compliance 

and reiterated that it has taken all necessary measures to ensure 

adherence to prescribed pollution control norms. 

 
4.14. That in light of the submissions made, the answering Respondent 

prayed for the reconsideration of the findings in the inspection report 

and sought revocation of the Show Cause Notice, allowing it to 

continue operations in alignment with regulatory standards and best 

environmental practices. 

 
4.15. That the answering respondent remains committed to environmental 

sustainability, regulatory compliance, and responsible industrial 

operations and prays for a just and fair assessment of its compliance 

status. 

 
5. The answering respondent further reserves its right to file additional 

pleadings or affidavits, if necessary, in response to any subsequent 

developments in the present proceedings. 

 
 

2783



7 

FILED THROUGH: 

[SIDDHARTH BATRA], [ARCHNA YADAV] [SHIVANI CHAWLA] 

[CHINMAY DUBEY] & [RHYTHM KATYAL] 
Advocates for Respondent No. 48- M/s Dhruv Global Ltd. 

8A, Sagar Apartments, 6-Tilak Marg, 
New Delhi-110001. 
Mob.: 9888884445 

E-mail: siddharth.batra@satramdass.comDate: 21.05.2025 
Place: New Delhi      Phone: 011 4704 6111 

2784



2785



2786



2787



2788



122789



132790



142791



152792



162793



172794



182795



192796



202797



212798



222799



232800



242801



252802



262803



272804



282805



292806



302807



312808



322809



332810



342811



352812



362813



372814



382815



2816



2817



2818



2819



2820



2821



ANNEXURE R-3 452822



2823



2824



2825



Vijay Kumar <vijay.kumar@satramdass.com>

Advance service copies of short reply on behalf of Respondent Nos. 19, 38, 43, 44, 47 &
48 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'
1 message

Vijay Kumar <vijay.kumar@satramdass.com> Wed, May 21, 2025 at 2:48 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>, Chinmay Dubey
<chinmay.dubey@satramdass.com>, Shivani Chawla <shivani.chawla@satramdass.com>, Archna Yadav
<archna.yadav@satramdass.com>

 Paperbook-NGT REPLY-R47 Madni Textile Mills Pvt
Ltd.pdf

 Paperbook-NGT REPLY-R48 Dhruv
Global_Redacted.pdf

 Paperbook -NGT REPLY-R44 SINO_Redacted.pdf

 Paperbook-NGT REPLY-R38 Bansal
Processing_Redacted.pdf

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 19, 38, 43, 44, 47 & 48 in O.A. No. 622/2024 titled as
'Varun Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager 

8A Sagar Apartment
6 Tilak Marg
New Delhi - 110001
Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations 

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged
information. If you are not the intended recipient, any disclosure, copying, use, or distribution of the information included in
this message and any attachments is prohibited. If you have received this communication in error, please notify us by reply e-
mail and immediately and permanently delete this message and any attachments. Thank you." 

2 attachments

Paperbook-NGT REPLY-R19 KANODIA_Redacted.pdf
12871K

Paperbook-NGT REPLY-R43 PP TEXOFAB_Redacted.pdf
11747K
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https://drive.google.com/file/d/117uGtmAzrKLHUvgFP0WOV1-FNdojdZki/view?usp=drive_web
https://drive.google.com/file/d/1qoLAPO_lVUSn-Ux6fson6DVXUJXlNGTj/view?usp=drive_web
https://drive.google.com/file/d/13NRRNH2bqj3dkw2QAM5oPsUSVnNPdPnM/view?usp=drive_web
https://drive.google.com/file/d/15LdiDJaNla_YK-kwvaoERIjI8bm-JBFv/view?usp=drive_web
mailto:archna.yadav@satramdass.com
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https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196f2237f7d2e24e&attid=0.2&disp=attd&realattid=f_maxqcoaz1&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196f2237f7d2e24e&attid=0.2&disp=attd&realattid=f_maxqcoaz1&safe=1&zw
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